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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 687/2023
WITH
ORIGINAL APPLICATION NO. 1228/2024
WITH

ORIGINAL APPLICATION NO. 646/2024

IN THE MATTER OF:

AIR QUALITY INDEX IN VARIOUS CITIES & ORS.

INDEX

S.NO

PARTICULARS

PG.NO

RESPONSE ON BEHALF OF THE DISTRICT
MAGISTRATE, BAREILLY, RESPONDENT NO.
120 IN COMPLIANCE OF THE ORDER DT.
26.11.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL

A COPY OF THE LETTER DATED 23.04.2026 IS

BEING ANNEXED HEREIN AND MARKED AS

ANNEXURE -1.
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3. | A COPY OF THE U.P CLEAN AIR MANAGEMENT

PROJECT VIDE ORDER DATED 08.11.2024 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE-2.

4. | A COPY OF THE U.P CLEAN AIR MANAGEMENT

AUTHORITY ORDER DATED 12.12.2024 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE- 3.

5. | A COPY OF THE UTILIZATION CERTIFICATES

FORM GRF 12A FROM THE YEAR 2019- 2020 TO

2024-2025 IS ANNEXED HEREIN AND MARKED AS

ANNEXURE- 4.

THROUGH COUNSEL
| /

BHANWAR PAL SINGH JADON
STANDING COUNSEL OF U.P.
EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-6375115224

DATE: -13.05.2026
PLACE: - NOIDA
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I, Avinash Sm;,h aged about 55 years S/o Late Shri Dinesh Bahadur Smgh,

prcscnlly posted as District Magistrate — lelrl(.( Bareilly, The deponent, do

hereby solemnly affirm and state on oath as under:

1y )

1. That I, the deponent in the above captioned matter am fully conversant with

the facts of the cas¢ and is competent and authorized to swear the present

affidavit. ; | e \‘1‘ £

iog

(¥ Scanned with OKEN Scanner



POCNERRN Cue YU MY

8945

5. That I state that the contents of the af! fidavit have been drafted by my counscl
on my instructions and the contents of the same arc true to my knowledge

and nothing material has been concealed there from.

I. BACKGROUND OF THE MATTER

3. That this O.A was registered in suo moto exercise of powers on the basis of
the Air Quality Bulletins of CPCB posted on their website in respect of Air
Quality Index (AQI) for different cities from 20.10.2023 to 01.11.2023. The
said reports show that there are various cities where the air quality index has

dipped to “very poor” or even to “severe” stage.

at the above-mentioned O.A was listed for hearing on 06.11.2025 wherein
the Hon’ble Tribunal directed the Deponent to file their reply/response. The
relevant portion of the order has been reproduced herein:
....... “ 2. Learned Amicus Curiae is permitted to ‘implead the above cities
through their District Magistrates. Registry is directed to serve them. Let
the cause title‘ pf the OA be amended. The newly added Respondents can

file their response. Learned Amicus Curiea submits that a note along with

®

the suggestions has been filed today.
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3. Learned Amicus Curiae also submits mé: the concerned Respondents
should rcﬂe_ci as to why airshed approach should not be adopted Sor all
'NCR State as has been edopted in the U.P: Learned Amicus Curiae has
submiﬂed th;:t the regAulatory agencies such as CAQM and CPCB are
simply issuing dﬂe communications and letters and are not taking effective

steps for ensuring rer'hediation of the probienr at the ground level to

mamtam ambxent air quality. He submits that there is an emergem need to

1oy t

complete the source apportionment study in the non-attainment cities and

A. SOURCE APPORTIONMENT STUDY

13
-t

5. That it is humb}y subddtted that Bareilly :ha,s" been identiﬁed as a Non-
Attainment Clty nnder the' Natiopal Clean Air Progmmﬁe (NCAP). In order
to develop a smennﬁcally robust and ev1dence—based strategy for air
pollutlonrcontrol a Memorandum of Understandlng (MoU) was executed on
23.03. 2021 between the Indlan Institute of Technology, Kanpur (ITK) and
[0} p Pollutlon Control Board (UPPCB) for conductmg a “Source
Apportionment Study” (SAS) for Bareilly Clty. The said study is being

conducted by Indian Institute of Technology Kanpur. An extension for

4
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completion of the study has been sought vide letter dated 23.04.2026,
whereby the timeline has been extended till 31.07.2026. It is further
submitted that the study is presently under peer review at the Government
level and is expected to be completed by31.07.2026.

A copy of the letter dated 23.04.2026 is being annexed herein and marked as

ANNEXURE-1.

That it is submitted that Air Quality Monitoring Data (Ambient Air Quality
onitoring Data, Details of CAAQM Stations): - In the City Bareilly, 2
AAQMS Online Momtormg Stations are installed and are currently

operational. The detalls of the 2 existing CAAQM stations are as follows:

S.NO | STATION CODE LOCATION PM 10/m3
I 714 IVRI Izzatnagar 63
2. 715 Near Prabha 78

Cinema, Civil

Line,

7. It is submitted that the improvement in Air Quality Monitoring Data from
the base year 2022 has shown 55.55% improvement in terms of PM 10

from the year 2022-2025 and is disclosed in the chart given below:

A
<y
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Yearwise reduction of PM10
140

120 +

100 1
116.3

1489 1517

2022 2023-24 2024-25 2025-26

55.55 % Improvement in PM10 from Base year i.e. 2022 - 2025-26.

4

%

| -

i ’H;'i;_

B. AlRSHED APPROACH

‘-\ '-\1

8. UP Government has approved u.p Cleyan A1r Management PrOJect vide
order dated 08 11 2024 for year 2024-2025 to 2029 2030 of Rs.274153.04
Lac with the ﬁnance of world bank for mcludmg Alrshed of whole state of
U.P and Indo-Gangetic plain. A copy of the same is annéxed as

ANNEXURE-2 Further U.P Cl_eén Air Management Authority has also been

&~
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formulated vide office order dated 12.12.2024. A copy of the same is

annexed as ANNEXURE-3.

C. STACK EMISSIONN REPORT

9. That it is submitted that out of 88 total industrial units, there are
approximately 30 industrial units with boilers and furnaces (electriE and
melting furnaces) that contribute to particulate and gaseous enli;sibns. Major
fuels that contribute to emissions are HSD, Wood, Coal, and Rice Husk. The

information on stacks, fuel, and their consumption was obtained from

PCB. AP-42 (USEPA, 2000) emission factors were used, to calculate the

issions. For further aralysis, the industries are categorized based on stack -

W2l R . .
£ v/ﬁelght as an area source (stack height < 15 m) and as a point source (stack

\OF IN@:

— height > 15 m). The major emissions werc from the large point source

industries.

D. FUNDS RECEIVED AND UTILISATION REPORTS

10.That it is humbly submitted that, the information/data regarding the funds
released, funds received, utilization thereof and submission of utilization
certificates Form GRF 12A from the year 2019- 2020 to 2024-2025 are

annexed herein and marked as ANNEXURE-4.

e
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11.That the deponent is fully committed to ensure strict udhcrcncc to the orders

of this Hon’ble Tribunal and undertakes to faithfully comply with any fqnhcr

directions or instructions that may be issued by this Hon’ble Tribunal

)

without demur or delay.

12. Hence, this reply is resbectfully submitted for kind pemfal of this Hon'ble
Tribunal. That everything stated above is true and correct to my knowledge,

and nothing material has been concealed there

= @» "

DEPONENT

derived from official records,

from.

~|

'
" VERIFICATION :

{

i

“on this [R¥day of May, 2026, that the
: it} t L Jar

contents of the above affidavit from paragraphs 1 to 12 are true and correct

to the best of my knowledge and belief. No part of it is false and nothing

DEPONENT

material has been concealed there from.

Certified that snn...&QvihaAﬂ Qm'ga

who is identified by Shri

sworn & affirmed the contents of thé kfﬁ&avit

in my presence at Bareij|
ly on..\ 2.\ ¢
at further understood contents \%\ S"’ L‘

Abhay - g
Advocate & N;g::gar) K&‘ &

Bareilly (Govt of India) J
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ANNEXURE- 3

I U A
TR, o v srary ofada sepi-7
HTAl- 897/81-7-2024
Tuas: A (2. GEeR, 2024
AT AT

W U ST & eevid faw O & wear § CSex ued Fer
TR e Weire fraftda R o & geaeu d rEdrRl [dedl-
£83/81-7-2024, f&ies 08.11.2024 fadid fem I/ &) 3R WA TSU &
s fau & & woma @ TR WS FEE TR SdeiRe Ueedt &
frarerma & A ToUue TAegRT U3 Ul Feie TR deediee Weiae

3RMEA - fadu wisE ars (SPV) @ Tow fAeaad f6d S| & Ged ¥
dgfa ved o € -

]
1. IName of the ‘

. . |
“Uttar Pradesh Clean Air Management Project Authority™ |

Authority andd it shall work in Uttin Pradesh duly embedded  in
! Department of Envitonment Forest and Climate Change
F(DOEFCC). GoLp ‘

2. [Registered The Authority shall have its own separate otfice which will
| Office of the | inidally be'in Directorate of Environment, Vineet Khand-1, |
! Authority | Gomiti Nagar, Lucknow, Pin Code-226010, i
| " | This addiess may be changed by adopting and passing the |
'| tesolution by the Governing-Body oi the Authority. [

| : !

3. Aims and CThe aims and  objectives for which the  Authority is
lobjectives cstablished shall be:

1. To tacilitate implementation of World Bank financed
UPCAMP program under the umbrella of National
Clean A Program, as per the approved DPR ot
UPCAME i the selected  project  geographies
through regular guidance, supervision, maonitoring
and evaluation measuses. : '

1. Bu  duly ompowcrcdh and  enabled  with  1he
implementing structure inclusive of all stakcholders !
to achieve the nationally determined air quality |
| standards for the state of Uttar Pradesh. ’
|

|

i

|

M. T will have complete  flexibility  and  financial
delegation to implement the World Bank financwd
project.

Planning. design, maintenance and prioritization |
of waorks in the

cconomic/financial - analysis
investments, '

project including ;
ol returns op

]

———
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V.

Vil

VL.

XI.

XI1.

XII.

XIV.

38963 “

= - SR

: ) ’

ltor  the | \
Provide technical support. and mmcms | \
activities of the implementing dcpanfn ;,
agencies with respect to implementation ol the

World Bank financed UPCAMP and overall clean

air actions across the state through regular review, -

site visits, and feedback for course corrections. if
ANy requirecl.

Development of the data and knowledge of the
Indo- Gangetic Plain
of mitigation

and adaptive measures based on
scientilic analy

sis. modelling and forecast.
Facilitate and coordinate actjv

implementing agencies and dep
state for sharing and d

Ay ’

rawing of knowledge and
experiences n support  effective planning  and
implementation of qair pollution control measures
in Unar Prades),

Advise the Stare Government iy martters of Ajr
pollution and i also take responsibility  (or
development of Inter State coordination assigned
by GoUP as ang when opportunity

Coordination with

submitting of all (he
lime,

arises,

he Worlq Bank

and ensuring
Progress and

annual repons in

airshed 10 support planning

ities among’' the ¢
artments within the |

" ’

|
]
Oversee Capacity building of gove

mment officerg |
via exposure visits and training Programs bath
nationally and internationally anq assisting i
handholding of implementing agencies and other
stakcholders. This includes

doveloping and
retaining a best practice epository (Mode] REP
documents. Draft DPRs, Financial models. begg

practices in SPV  formation, use ol financiy]
instruments and risk mitigation (echniquos) and i
mechanism for knowledge sharing across States

(through publications, workshops, seminars ),

Promote awareness through various outreach
programs.

Establish an appropriate planning.. dt:signing._,
implementation, maintenance. comd!nauon -;11;“'.
monitoring  mechanisms ~ for m‘r( q:“: ()‘
improvement and to delegate appropr ate p “(.lr.,
as may be necessary for the implementation of the
sdme,

Support all air pollution control mcasur?sl_;.;d
l . 3 nt o ndia
.ntgn-cnlions financed b)f Goxlem:leer ol 0;1
l | other funding agencies when

and o

asls.
case to case b o g
. MoUs. agreements, contracts with
Enter into :
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-

i ,al entity 10
persons including institutions of anydl:;%)‘;ectivez of
enable the state to meet the goals an

the program.

. , hose not

XV. Take all such actions including ! for or

mentioned above but considered necfssa:rgals and
incidental towards achievement of the 599

stent with the

objectives of the authority in cons! afier due
priorities  of the state government ,

approval of the governing body.
XVI. To make rules and procedures for the smooth
functioning of the authority and time (0 time
modifications of the same as re
centre of excellence and fund rese

[

quired.

XVIL. To establish arch

activities.

XVIILMobilize resources within timelines and take
measures necessary for the mobilization of
resources under the UPCAMP. '

|

XIX. To acquire movable and immovable property for the |

attainment of the objectives.

XX.  To co-ordinate with other IGP states for the purpose of
well-co-ordinated clean air.actions across the IGP

airshed.

XXI. Any other work assigned by the state govefnment.,

4. Governing The names, addresses and occupations of the first
Body of the members of the Goveming Body to whom by the Rules
Authority and Regulations of the Authority, the management of the

affairs of the Authority is entrusted are as [ollows: -

S. Name, Occupaﬁun and . % Status in
‘ the
No. Address of the office held i Authority
1 2 3
1. Chief Secretary i Chairperson
2. ACS/PS Finance, Govt. of : M
Uttar Pradesh ° SRt
3. ACS Agriculture, Govt. of
Uttar Pradesh Hisipber
4, ACS/PS Environment, M
Forest and Climate Change, i
Govt. of Uuar Pradesh Secretary
. D
5. ACS/PS Medical health and M
family welf #mber
y are, Gowvt. of Uttar
——— ]
Page 3 of 31




1. Name and

extent

2. Registered
office of
the

Authority

8965

Pradesh

——

ACSPS, Planning, Govt. of

Member
Uttar Pradesh 1 o3
ACS/PS MSME. Govt. of Member
Uttar Pradeshy E
ACS/PS Infrastructure and Member
Industrial Development

Department, Gavt, of Uttar
Pradesh

ACS/PS Rural Development, Govt, | Member
of Uttar Pradesh

Chairman, UPPCB, Gowt, of

Member

'| Unar Pradesh

"—%,__ —_— — -}
' ACS/PS Utb,

an Development,

Member
Govt. of Utar Pradesh
ACS/PS Transport. Govt, of Member
\ Uttar Pradesh

13, | Principal Chief ¢

onservator of | Member
Forests and HoFF. Gour, of Uttar i
Pradesh [
14. Department of External Member
| Alided Project, Govt of
| Uttar Pradesh
— | T e SR e P P N
5. \ Head of PMC {TERI) Member
o B —— ]
This will be the highest decision-making body of the :
Authority,  This Committe

¢ may invite any

oncerned
N as special invitee,

) AUTHORIT\'
esh Clean: Ajr M
and it shall work in Utar
Depariment of Epy

(DoEFCC), Goup,

"Uttar Pro

andgement Py
Pradesh duly

et Authoriy™
ironment Forest

embedded in :
and Climare Change -

y shall have its awn sy
initially be in Directorate of Env
Gomti Nagar, Lucknow, Pin Coql

The Authorit

drate ottice which will
frommeny, Vineet Khand-1,
¢-226010).

This address may be chinged by resoly

tion adopiel and
approved by the General Body of the

Authority
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% | Alms and The aims —and objectives for which the Authority is
Objectives established shall be: |
of World Bank financed |

| I, To lacilitate implementation
‘ UPCAMP program under the umbre
Clean Alr Program, as per the app
? UPCAMP In the sclected projec!
‘ through regular guidance. supervision,
|

|

|

lla of National
roved DPR of
geographies
monitoring

and evaluation measures.
1. Be duly empowered and enabled  with the
jve of all stakeholders

implementing structure inclus i ’ ;
to achieve the nationally determined air quality

standards for the state of Uuar Pradesh.

II. It will have complete flexibility and financial
delegation to implement the World Bank financed
project.

and prioritization of

IV. Planning. design, maintenance (iz2 .
g economic/financial

works in the project includin
analysis of returns on investments. .
and monitor the
artments and
ation of the

V. Provide technical support
activities of the implementing dep

agencies with respect to implement
World Bank financed UPCAMP and overall clean

air actions across the state through regular review.
if

site visits, and feedback for course corrections, 1
any require

VI.  Development of the data and knowledge of the Indo-
Gangetic  Plain aitshed o support planning of
mitigation and adaptive measures based on
scientific analysis, modelling and forecast.

VII. Facilitate and coordinate activities among the
implementing agencies and departments within the
state for sharing and drawing of knowledge and
experiences to support effective planning and
implementation of air pollution control measures in
Uttar Pradesh. '

VIIl. Advise the State Government in marers of Air
pollution and will also take responsibility for
development of Inter State coordination assigned by
GoUP as and when opportunity arises.

IX. Coordinadon with the World Bank and ensuring
submining of all the progress and annual reports in
time.

X. Qversee Capacity building of government officers
via exposure visits and training programs both
nationally and intemationally and assisting in
handholding of implementing agencies and othe
stakeholders. This includes developing and retainin l’
a best practice repository (Model REP documentsg

Page 5 of 31
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——— = Financial models, best practices in Spy 7
Draft DPRs, ncial instruments and rigk

} formation. use Iofi qf:::;) i edhadiim
itigation ~ techn
| Emlgzlledge sharing ~ across States  (through
| now - s
' oS, S s). :
publications, workshops. seminars) |
various - outreach |

X|. Promote ~awareness through

programs. B

. : : N

Establish an appropriate planning. dcs:gmng,l
¢ Y . . =

implementation, maintenance. coordination anc

monitoring ~ mechanisms for —air qua}n_v
improvement and  to. delegate appropriate

g the |
powers as may be necessary for |

implementation of the same.

XIL

Support all air pollution control measures and
interventions financed by Government of India
and other funding agencies whenever asked on

XML

case to case basis.

XIV.  Enter into MoUs. agreements. contracts with
persons including institutions of any legal entity .
to enable the state to meet the goals and |

i
[

objectives of the program. ,

XV.  Take all such actions, including those not
mentioned above but considered necessary for
or incidental towards achievement of the goals
and objectives of the authority in consistent with
the priorities of the state government after due
approval of the governing body.

XVIL.  To make rules and procedures for the smooth’
functioning of the authority and time to time
modifications of the same as required.

'XVII.  To establish centre of excellence and fund
research activities.
XVIIL. ~ Mobilize resources within timelines and take

measures necessary for the mobilization of
resources under the UPCAMP.,

XIX.  To acquire movable and immovable property for
the attainment of the objectives.

XX. l'o co-ordinate with other 1GP states tor “the
purpose of well-co- ordinated clean air actions
across the [GP airshed.

XXI. Any other work assigned by the state government.

S ————

Definitions In the interpretation of these rules the following expressions shall
have the following meaning unless inconsistent with the |

subject or context: - !
a) "Act” means the Sacieties Registiation Act. 1860 ]
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(Act Mo. XXI of 1860):

"ACS" means Additional Chief Gecretarys

»pS" means Principal Secretary i
incipal ie

"PCCF 1 HoFF" means principa ;

o " and Head of Forest Forces:

Conservator of Forests
"CAMPA" means Clean Air Manage

Authority
"CEQ" means Chicef Executive Officer:

ment Program

person of the Authority

Authority:
e Government of

means Chair
Body of the
' means th

nChairperson”
and Governing
"Central Government'
India:

i) "Special Secretary’
Jent in Gover
ator of Forests”

orests or equivalent

' means Special Secretary Of

nment of UP;
means Chief

in Department

equiva
j) »Chief Conserv
Conservator of F
of forest;
k) “Department’ means Department of Environment,
Forest and Climate Change. Uuar Pradesh;
"Executive Committee” means the Executive
Committee as constiruted under rule 28 of these

Rules;

m) "Governing Body
Authority as constitute
means the State Govern

overning Body of the

* means the G
e Rules;

d under rule 27 of thes

n) "Government"” ment of
Uttar Pradesh;

o) "State” means State of Uuar Pradesh;

e Uttar Pradesh Clean Air

p) The «Authority” means th

Management Program Authority;

"pMU" means Project Management Unit.

q)

r) "PMC" means Project Management Consultant.

s) "Project Legal Agreement(s)” refers to the
the Government of Uuar

agreement between
Pradesh, Government of India and the World Bank

for the financing of the UPCAMP.
t) “DPR" refers to Detailed Project Report.

Members of
Authority

The Authority shall consist of all the members of Governing

Body and Executive Committee.

Terms of
non- official

members of

The term gf office of nominated non-official members in
the Authority shall be two years: Provided that non official
members may be renominated; Provided further that total

rerms of office of the non-official members shall not exceed

Authority

Page 7 of 31



G years.
| 4

7. Terms of ex—
offido member
of Authority

i > ex-officio members P
The membership of the ex ‘ il the )
or its any commitree/body shall terming ¢ whep hosgy, iy
Ceases/coase o hold office by virye

. LT N
of whicl, 1“"3‘1@::;“ \
wasiwere  members of the Authority and his”‘“”lhm“
successor(s) will awomatically become

the mempe, Unlg,

. 5 |
moditied by Chairman or the competent authority,
8.1 Roll of

The Authority shall maint

\

—— A
ain a Roll of memberg and eyer,
|
ity ' Iand state in |
Members member of t)e Authority shall sign the Roll an e e i(hemm !
histher occupation and address. N person shall he deemeq
0 be member unless heishe s signed the Ry as
aforesajd,
‘ —_—
9. Change of IFa member of he Authority changes his‘her address, hesshe
dd Mav notify his/her ey address in the Ro| of members, But
Address if hershe fails 1o notify histher new address, the address i
the Roll of members shal| he deemed 10 be
10, Cessation of

correct address,

T ——

==
to be Mmember jf
ound ming, becomes
al offence involving

ed by the Covernmenl
Y orif he/she

A member of the Authority sha)) cease
membership hesshe dj igns, becomes of uns
i i victed for 5 crimiy

il he/she is remqv

Authorijt

withoug

of the

Post they helg in
ase to be 5 member of (he .
an rolinquishing the chay F

Resignation A member of

Authorily
the Gover

aulomatica||y

, —_— =
the Aulhonit_v. other ¢

. han (e Membey of the
who is Membey by virnye of the POSt he holds in
nMent. may rec;

Y a letter addressod to

Person ang such resj ion sha|y take eftecy from

the date iy ig accepted by the Chairpersnn.

12, Vacancy vacancy in the Governing Body o Exe
Committee shall he filled iy by Nomination ang it
office of 4 member Nominated 1 fill g Casugq| v

continue for the remainder of the tern

whose place he is hominateq,

Any

T ——
Cutiv
1€ termy of !
acaney shall

Vot the Membey jy,
13. Effect of

No act or
Vacanc_v

Proceedings of (e

Commitee  shqy be invalig merely by
existence of any vacancy therein ar of
aPpaintment or Nomination of

—_— —_

(30\.'0rninp, Bodv or Executive
feason of the
any irregularit_v in |

any of its memhers ‘

—_— —_——

—_—
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g — _—
14. Meehng‘ of The Governing Body shall meet at Jeast twice a year and ;
| Governing whenever the Chairperson thinks fit.

\ Body

| mect ones every 3 months
r interval as may

| 15.

The Executive Committec shal

but it may also meet earlier of at such othe

be decided by the Chairperson-
-

Meeting of
Executive
Committce

P

_  —

For every meeting of the Governing Body or E_xccutive ',
Committee fifteen day's notice shall be given: provided that

in case of emergency the Chairperson may reduce the

period of notice to such period as he deems fit.
e

———

Not less than half members of the Governing Body or
Executive Committee as the case may be shall con'slilul‘e
quorum for any meeting: provided that if a meeting.1s
adjourned for want of quorum, 2 fresh meeting shall be

immediately convened.

Notice for
Meeting

17. | Quorum

at. shall preside at every meeting

The Chairperson, if prese
Committee concerned.

18. | Presiding
of the Governing Body or Executive

Officer of :
Meeting In the absence of the concerned Chairperson: meeting shall
| be presided by person nominated by the Chairperson for

| the meeting. |

[ P —

19. | Vate Each member of the Governing Body ©f Executive |
Committee shall have vote and all the matter shall be

equality of

decided by the majority of votes. In case of
votes. The concerned Chairpersen shall have a casting |

vorte.
- ——

i 20. Resolution Agenda of the meeting of the Governing Body or '
‘ Executive Committee shall be circulated among the
t members at least seven days before the meeting: Provided
that a member of the Govering Body or Executive
Committee may move a resolution at a meeting of the
Governing Body or Exccutive Commitiee after giving a
notice of one clear week or with the permission of the
concerned Chairperson 0f the person presiding over the

| meeling.

Any business which it may be necessary for the Governing
Body/Executive Committee to perform may be performed
by a resolution in writing. circulated among all its members
and approved by a majority of the members recording their
consent of such resolution and it shall be as effective and
binding as if such resolution has been passed at a meeting
of the Governing body/Executive committee.

L

21. | Ruling of Ruling of the concerned Chairperson in regard to all
the questions of procedure shall be final.
Chairperson

22. | Minutes The minutes of the proceedings of a meeting of the

Page 9 of 31




‘23. Authenticatior

24. Copy to
Government

overnment
25, Rules for

Various
Allowances

—_—
26, Functions of
the /\ulhorit_v
I
—_

1

P

8971

o e S
- or Executive commiqee shayy N
) ning Body or I circulareq ey
Governil b“ her-Secretary anc c41 Med amgy o
LR o or Executive Eey
up by of Governing Budy e .m
members along with any amendments sygg
T inutes ¢ : N nieg
the mmul for confirmation at the ne o
i * ey
be placec Bodv or Executive (,c;mtml ‘ri(,
SOV nill 2 B ipnec " 10
(J(‘)\,elfv\ ?re confirmed and Sl%:::dud-in
“‘I"“_‘ sorson they shall be rec
Chairy .
Book.

N
-

M, ‘

iy
Sted :"\
ting of t

A iler ‘}s

Concer
the

’ 1 / ing Bml\ O
lers and decisions of the ('()\L‘r_lml;li,(l od m;
(4]¢ » )

Il:” m('w committee shall be authentic: \

Necutiv e

signature of the concerned Meiber

etary or any
other

on authorized by the Governing Body
pers . A
'Executive Committee in this behalf.

Apart from the matters ro
Government under these

submitted 10 the Gov
detail thereof, 3 copy
meeting  of
Executive

G

quiring approval of (}ye
Rules. which - shall be
ermment  separately _L',i\.'inp,‘lull
of the praceedings of cacly of the
the Authority ) Governing Body

or
committee  shall he furmished (o

the

A non-officia| memb
constituted by the
Executive

Authority ang
or the Gov
Il be entitled (o
ance as may he
andbook Volume |
S.l~4-|487/hu<-
1988 of Vita
Uttar Pradesh:
Govornmem or
the Aulhorit_v

Executive Committee will be

Governmene rules for travellin
respe

er of the
.»\uthuril_\'
committee sh
allowance and daily ajlgy,
rule-20 of Financial H
memorandum

December 1.

Governmen, of
the Cenral
members  qf

any committee
erning Body or

such travelling
admissible under
['read wigpy office
88-600/85 dated

(Saman_va) Anubhag--l
Provided

the Govory
or the

in Connection

ith the business
Governing Budy

or Execu(ive C

.

OMmittee,

—_—
Au(horily sh;
[mplemenling.
pollution Mitig
aCross  he state
world  bank
BOvernmen,

M;limaining a4 separate bank
of the funds feceived anq p,,
amounts spey,.

Creatin

OVerseeing

pron
ation and

0ting air
Measuyreg

R
fNeg |
Minuu,-s \

——

\
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]

e

mobilizing citizen engagement and support.

(iv)  Authority shall do the monitoring and cvaluation'of
the works undertaken related to UPCAMP in line
with  funding  program agreement and
implementation of state Clean Air Action plan.

(v) Engage and facilitate third-party independent
verification agency as required for the Worlfi Bank
program for Results Finance and submit DLI
verification reports entwined to the World bank.

(vi)  Ensure monitoring and follow up of the Project legal
agreements and Detailed Project Report.

(vii) Coordinate with the implementing agenc'fes arld
departments and receive physical and f_lnancml
progress reports and audit reports in time for
implementation of UPCAMP.

(viii) Establish its own salary structure and allowances
and benefits structure and to employ. retain or
dismiss/terminate personnel as required.

(ix)  Accept, make, enclose or otherwise execute |
cheques. drafts, receipts, bills of exchange or other
instruments and securities as are required for the
conduct of the authority's business.

(x) Make rules and byelaws for the conduct, of the |
aqtivities of the authority and to add, rescind or vary
them from time to time as deemed necessary.

(xi) Constitute such committees as the authority may
deem fit to carry out its functions or to provide
advice on matters related to authority's activities.

(xii) Develop the reporting mechanism for all
implementing  agencies/departments w.r.t 10

activities being  undertaken/financed  under |
UPCAMP. '

l
(xiii) Do all such other things not mentioned above as the |

authority may deem fit for the attainment of all or
any of the project objectives.

(xiv) After phasing of the World Bank, project may
continue to facilitate the implementation of the

long-term strategy for air pollution management in
the state.

(xv) To coordinate with related State Government
Departments and Gol to ensure maximum possible
allocation under Centrally Sponsored Schemes
related to Environmental and Air

Management. Quielity
27. | Governing 1) The general superintendence, direction and control
Body of of the affairs of the Authority and its funds and
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0

the '
. Authority

Jovable and immovable slmmq\
n 4

)7
b

2

\-
raperty. ' 7
: i o Governing Body
n hall be managed by the G"W"““H
. shid : ] ”
2)  The ,\mhu‘r.il:\/ v of the following: i
Body consisting - i el
) ' o and Status in the
Name, Occupation & I Authority
S. he office hele
Address of the
l No u
R —— 3
! - Chairperson
1L Chief Secretary . === =
e ' , Member \
| 2. ACS/PS  Finance. Govi, of
| Uuar Pradesh e
’ i e
T == lember
Y ACS Agriculture, Govt. of i
“ Uttar Pradesh > 3 S AP Tl
I~ —.- — e I .
4. ACS/PS Environment, Member
Forest and Climate Secrelary
Change, Govt, of Utar
Pradesh —
[ 5. ACSPS Medical health and Membe;
lamily welfare, Govt. of Uttar ;
f Pradesh 'l
6. Acsips, Planning, Gow, of Member ‘
Uttar Pradesh
| 7 ACsips MSME, Govt, of Membe;
Uttar Prades),
——Li " Tsh —_— ‘
8. ACS/ps Infrastrucryre and Member f
Industria) Devclopmem
| Departmen,, Govt. uf Uuar
Pradesh
9. ACSPS Ryra) Developmem. Member
Govi. of Uyyr Pradesh
T \\\\-_
-~ . ~ - \\-‘
i 10. Chairmap, UPPCB, Goy, of Member i
Uttar Pradesh
. ]
—— .— ¥_\\ Tr—— i
i L ,\'CS/PS Urban Dov@lnpmem. Membgy
Govt. of Unay Prades| i
12, ,\_(;S/I’S Transpor, Goyy, Member g
of Utar Prades|,
i Lo .
A Principal Chief Conservarar of Membey




o
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Pradesh

e —————

‘ —

l)up.mnwm of External
Aided Project, Gowt of

Forests and HoFF, Govt. of Unar

— — \

|
! Member
|
|

“ Uttar Pmdcsh

lo Head of PMC (TERI) Member

R) The Governing Body may invite and concered
officer/person as a special invitee.

4)

[t shall lay down the broad policy framework for
the functioning of Authority and review its
working from time to time. It will provide overall

guidance and play an advisory role to the
Authority regarding:

Overall policy direction and guidance for the
approved activities of the UPCAMP and
clean air actions across the state.

Appropriate  guidance and powers to the
Executive Committee chaired by ACS/PS,
DoEF&CC  for implementation of the
envisaged goals and objectives of the |
program.

Approve annual work plans, annual reports,
audit  reports, and or other such
documentation related to  UPCAMP

submitted by the Exccutive commitee for |
approval/guidance.

Approve an independent auditor for the |
Authority.

Approve the annual budget of funds based on
progress in implementation of UPCAMP.

Recommend mid-course correction in the
implementation as and when required |
and also to change the outlay in World

Bank financed UPCAMP across the

sectors and sub- components on need
basis.

Lay down andfor approve rules and

procedures for the functioning of the body
and its executive commmee

Approve . an internal pohcy for managing !
Human Resources contracted or brought on

by deputation by the Authority and its
Directorate.

Undertake half-yearly review of activities of |
the project including budget, implementation |
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Executive
Caommittee

8

975

— —_—

md  co-ordination with  other Mission,, ‘
[}

schemes
departments.

and activities  of Vitioy,

Stive for greater convergence of differey

¢ .
‘l‘l"'““'s ||"(l(’l’ ||””j('”“'f”r”l“” mn V(|f|()u§
sectors to facilitate implementation of long.
) . ;
term strategy for air pollution management i
the state.

e Provide guidance regarding future actions,

«  All other works Bodv deems it

i i - vings memkbe
Exccutive Committee shall consist of the tollowing members

of the Authority:

Dinvcun, Dol

S.No. Name and Designation Post
" Additional Chief  Secretary” T r—
PS. DoEFCC
A —Socw(ar_\. Planning Member
3 Secretary, Finance Member
; Nodal officer of Transpont Member
Department
o Nodal = officer of Urban Mermbor
Development Department '
Nodal officer of Department i \1emlwrr
of MSME ‘
—W—_‘—Nd] fficer of Deparument R N
- odal otficer af Deparu Member
of Rural Development
[ " Nodal n(fico?c:?ﬁcpar:monl o
p ; Ne g
8 ol Urban Local Badies Tember
o Nodal officer of Department o 5L T
< ) »
i ot Animal Hushandry Mumber
[ * Nodal officer of Department g
10 s
ol Agriculture Member
1| Nodal officer of Departmont " K , )
of Industrics Member
* Nodal ulficer of Deparanent )
12 of  Health  and Familv. Member
Welfare
 Nodal allice t;l_'ll.lll.islrllL_ltlr»n' BT N
13 and Industrial Development | Member
Depanment
4 NS UPPCR " Member

Memnba

———— .
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H 16

Chief Conservator of Forests

ber
(nominate by PCCF&HoFF) et

17
L

CEO, UPCAMP Member Secretary

LlB

‘World Bank representatives | Invited Member

19

|
L

1) This Committec may Invite any concemed

TERI representatives Invited Member

——————e e -

officer/person as special invitee. This committee
will meet at least once in three months.

The functions and powers of Executive Committee

shall be: -

[ ]

The Executive Committee will exercise 'all
executive and financial powers of the Authority
for implementation of UPCAMP.

Prepare and place rules and procedures for Ehe
functioning of the body and its Executive
Committec for the approval of the General
Body. subject to the overarching objectives and
core principles of Authority;

Manitor the progress of the utilization of funds
of UPCAMP that are spent by the authority, and
funds released by the Authority to implementing
agencies and depantments;

Ensure timely preparation Annual Plan of |

Operation (APQ) of UPCAMP for the approval
of the Governing Body.

Recommend the release of the budgets to

implementing depaniments/agencies against the
approved Annual Plan of Operation, only on
basis of which administrative departments will \
sanction the budget and releases. It will also |
have authority to 'stop payments to erring !
departments, agencies and contractors.

Ensure preparation of physical and financial
reports, annual accounts and the annual reports.

Ensure that the annual accounts of the Authority

are audited by firm of chartered accountants

within 9 months from the end of each financial
year.

Supervise the works being implemented in
the state out of the funds of UPCAMP and the
implementation of state clean air action plan.

Ensure inter-departmental coordination and co-
ordination with other missions/schemes and
activities of various Ministries/Departments for

implementation of UPCAMP and clean ajr |
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—
p—————n e —~ (]Clion pldl] ()[ lhu slate. \

. L/ 4
ork  plan of  diffp,
u «  Review annual \m.rL pl | ent |
‘ implementation agencies prepared, as requipgg |
= sram. and endorse the same, :
k under the progr:

o Ensure timely release  of funds 1o the

implementing agencies and ldopa‘rmwms. _.;.'?d
obtain  expenditures  financial l'c.*(])orls ,I(I.
| cecutive . committee  shall  provide overa
| e on matiers having legal

supervision o
i itrati v dealt by the
i dimensions/arbitration 0 be ;

authority, its implomonting .’Tgencwls and 'fru”l;l
divisions for all issues pertaining to the ;;r(?;, .1 !
and Any other work as duc_crod ?y the
Gm’ernn{cm of Uttar Pradesh, from ftime 1o

time,

.29. Functions CEO UPCAMP Authority will be an officer not below

and powers the rank of Secretary to the State Gnverl'mwn(. np‘pmnt('-(l

of the Chief by the State Government. The officer must have

Executive minimum 3 years' experience of working in the field of
. Officer pollution and environment.

| The CEO will function as the Memhur-hvcremr_\' ol the
Executive Committee and will be the overall in-charge
of all activities related to the Authority. The CEQ will
be  supported  with a technical, financial apd
implementation wings of the UPCAMpP Directorate in
addition 1o representatives of an Advisory group from
other relevang departments of Uttar Pradesh.

Functions and powers of the CEQO |

a) The CEO shall e supported by the officers, sraff, |
expert and consultants of all the wings of the
authority. The general funcrions and pbwors of
the CEQ are as defined and decided from time to
time by the Governinp, Body and or Executive
Commitlee as the case may be ip addition to the

following:

b) The CEO will exercise as Head of Department
for all establishmoent and Financiyl Matters of the
Authority.

¢} The CEO will be empowered o execyte the
decisions of (he Guwrning Budy and Executive
Commiuee,

d) Will carry aut the duties of the

member secretary
and convener of the executive commirteo,

¢} Will exercise the duties and functions nf the CEQ !
of the authority diligently and as delegaied, |

{ ‘ f) Assist, guide and super vise activitjes of the
' _authority In planning, designing, data collection, |

Page 16 of 31
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g)

h)

)

k)

)]

m) Chair project review meetin

n)

o)

p)

q)

r)

8978

S
monitoring.
f activities

management, implementation,
accounting, auditing and cvaluation 0 '
according to the praject and implementation of
clean air action plan in the state.

Assume responsibility for preparation of the

annual work plans of the authority and inclusions
of projects In pursuant to the procurement and
execution  plan approved by the higher
commitlees.

Develop and implement project management
strategies in association with all stakeholders.

Develop good relationships  with funder,
institutions and other stakeholders and manage

the implementation of agreed outcomes.
Monitor financial sanction and the release of
funds for implementation of the program
pursuant to provisions directed by higher
committees.

Assist and guide
specific Management In
enhance monitoring program
information dissemination.

the introduction of project
formation System (0
implementation and

Develop and implement internal quality control

and evaluation systems. !

gs of the program.

consultants/Monitoring and evaluation

consultants etc and delegate follow up action.

Carry out field inspection of authority activities
and initiate corrective actions where necessary.

Initiate disciplinary action against officials and
staff engaged in implementation of the program
as necessary using the procedures -of the
government.

Discharge all statutory responsibilities of the
authority as required to facilitate smooth
implementation of the program.

Carry out other responsibilities as directed by the
higher committees.

To enquire into any complaints regarding the
implementation of the project by any
department /agency. :

Take responsibility for meeting the program
financial, timeline, quality assurance and
reporting and accountability outcomes.

30.

Authority

The primary aim of this directorate is to fast-track
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Divectorate

|

implementation  of - world bank financed Upca

38979

-

i b
program tinder the umbrella of National Clean Aj

Program, as per the approved DPR in the s'(-luc(t'q Projo,
locations and implementation of State clean ajr Clion

plan,

Objectives and Functions

[,

IV,

V.

VII.

VI

X.

ML

XIl.

NHI

Take actions as recommended by the revigy,

missions of the funding agencies and or g
Tad - )

directed by government of Uttar Pradesh.

Create  technical, administrative  and  other
temporary posts in the authority as considered
necessary for the implementation of the program.

Execute activities designated for the authority in
the Project in a timely manner.

Prepare books of accounts for different activities
implemented by the authority, and obrain
expenditure statements / financial reports from its
implementing agencies.

Enter into contractagreement for purchase, hire,
dispose both movable and immovable propeny in
pursuance of the decisions of the Governing Body

as per the financial rules an government order of
UP Govrt,

Manage funds of the authority, submitting annual ]

budget and all feports to Executive Commitree and
there on to Governing Body for their approval. and
monitoring financial expenditures and fund flows,

The authority sha]] cause its accounts audited
annually by  firm of chartered accountants
appointed by Governing Body within 9 months
from close of financial year.

Consolidate and obtain in principle approval of
annual work plans,

Based on the approval of the overgl] work plan and
budgets, approve all procurements and contract
award including  recruitment of  contractual
stall7consultants carried o by the authority and jrs
implementing agencies during the putiod program.

Manitor physical and financial progress of program
Implementation. .

Submit annualquarterly financial statements and
cause action tor obtaining replenishments of fund

Supervise and closely monitar the activities of the
authority, '

Take all actions necessary for fulfilment of
authority target and objectives, This_will include |
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S I

committees  and

suggesting  to  the  higher
nt and

implementing departments  for developme
implementation of new initiatives.

XIV. Submit expenditure statements
received.

against funds

‘ XV. Take all such actions. including those not
mentioned above but considered necessary for o(;
Is an

incidental towards achievement of the goa
objectives of the authority in consistent W
priorities of the state government.

XVI1. Submit disbursement claims and Disbursement-
Linked Indicator (DLI) claims to the World Bank |
in line with agreed formats and procedures.

managing the Human

ought into deputation

ith the

XVII. Draft internal policies for
Resources contracted or br
by the Directorate.

XVIIL.  Establish well equipped office with
systems of working like biometric at
the members/staff of the authority.

serve as project

modern updated
tendance etc for |

The Authority Directorate will

31. | Details of : ' _ ve rojee
Authority implementation arm of the authority It will also aisw he
i i [ i ates's n
Directorate authority to ensure implementation of States cca
nd supervision. It

action plan through proper monitoring a
will be staffed with personnel and experts drawn on
deputation from State departments and on contract basis
post-retirement and otherwise. Each unit and the office of
CEO will be suitably staffed with the supporting
ministerial staff, drivers, MPS, data entry operators elc. |
The CEO of the Authority shall distribute the work under
rules of business among the ACEO an
Administrative and Establishment works may be assigned
to ACEO by the CEO under the rules of business of the
Authority. It shall have the following units : |

[Unit Designation Level

ACEO (A&R) Minimum Level 11

l ation and officer on deputation

‘ Finance having relevant

(will experience in the field
of administratian

d DCEOs. The

Administr

undertake
all
administra
tive and
financial
functions,
RAI
interventio
] ns and

Research,
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or’ On Deputation from
Uttar Pradesh Financial
services or on Post

R ————

retirement (Last Pay-
Pension basis) or on
contract having relevant
experience in managing

external aided project.

services or an Post
| retirement (Last Pay-

‘On Deputation from

Uuar Pradesh Financial i

Pension basis} or on
contract having relevant ||
experience,

On Deputation or on
Coantract or on Post

retirement (Last Pay- L
1

Pension basis) |

Pollution Finance

Expert+

3+ years’ experience

fation or on |

Contract or on Post ¥
tetirement (Last Pavy-

Pension basis)

7 Training.
knowledge
sharing
cand
| stakeholde | |
r | P
engageme .
n) . .
o T Administration
) Finance controll
t cum Finance
| Management
‘ Expert
- Accountant
’_— Procurement
f Incharge
: |
| ‘ |
Establishmem | On Dc_l_)d
Incharge
|
" Climate/Air

— T ¢
. . _\
| Store Keeper Minimum Level 5 (on !
deputation)
| . S m——
I . Research T
: i }(;jolrl\SL{ltant C (Air | As berré}.l‘id;lir;é;(;)?“‘ﬂ
’ ? ution research | Ministry of Science &
| exper, I nos) Technology, |
Constltain C Department of Science |
(Training expert, | & Technology, Got
| nos) |
| Consultant C H
| | (public awareness 1
ol | and J |
—_—
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| communications

specialist)

Technical

1
(Agricultur
¢ and
Livestock)

|
|

|
|

| Technical

]
? -—
|
|
{

| S

|

Consultant C
(Stakeholder/Com

munity
engagement
specialist)

TDCEO

(Agriculture and
Livestock)

Consultant C
(Expertise in
Fertilizer, | nos)

Consultant B

(expertise in

| Livestock, 1 nos)

DCEO (MSME)

Consultant C
(Industries and
boiler expet.1 nos)

Consultant C
(Brick kiln expert,
1 nos)

“Minimum Level 10
officer on deputation or
pnsl-retiremem on
contract basis having

relevant experience.

As per guidelines of
Ministry of Science &
Technology,
-Department of Science
& Technology’ Gol

Minimum Level 10
officer on deputation or
post retirement on
contract hasis having
relevant experience

As per guidelines of
Ministry of Science &
Technology.
Department of Science
& Technalogy, Gol

|
|
Technical [
3 I
(Clean

Cooking) |
|
s

DCEO (CC)

Minimum Level 10
officer on deputation or
post retirement on
contract basis having
relevant experience

Consultant C
(Social Science, 1
nos)

Consultant C
(Finance and
banking, 1 nos)

Consultant C
(Biogas, 1 nos)

As per guidelines of !
Ministry of Science &
Technology, :
Department of Science
& Technology, Gol or
retired government
officer from
finance/statistical/social
/relevant background
on last pay minus
p\ension basis
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— T
- " Catbon Mathet nvhmrpt:m 10 o
Expert (1 nos) experience - .
cal 5O (Uthan) Level 1=
Techni =0 (Urban) Minimum o
“Technical ~ DCEO (Ur e e
4

(Uthan)

= (:Bn;t;ir;ﬁl (Sc;lid As per guidehqes of
. Ministry of Science &

waste : '
Management. | I'echnology.

05) Department of Science
n

& Technology. Gol

Consulrant (Dust
reduction, 1 nos)

Consultant
1 (transport. 1 nos) -
Monitoring  DCEO(ME) Minimum Level 10
| & ofticer on deputation
{ evaluation
'. " Consulamt C T As per guidelines of
| | (Environmental Ministry ol Science &
1 and Social Risk Technology.
| Management Department of Science
Screening and & Technology. Gol
' Monitoring
Specialist)

Consultant C
(CEMS Expert, |
! nos)

| Consultant B (GIS
! expert, | nos)
l

Consultant C |
(Software

development x ‘
expert, | nos)

Consultant
(Pollution
Monitoring

" Systems, 1 nos)

L Consultam C o
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l (Research and
' Development, 1 ‘

_ | Nos)
Research | Research Manager | As per guidelines of |
and | Ministry of Science & |
[raining | Technology. _
| (RAT) ' Department of Science
' ' & Technology. Gol !
‘ ___—’__————'
| | Consultant C (Air | As per guidelines of
' Pollution research | Ministry of Science &
| expert, 1 nos) Technology. ;
‘ Department of Science
| & Technology. Gol
| Consultant C
(Training expert, 1
nos)
!
i Consultant C
| (public awareness
, and
! communications ,
| specialist) |
| Consultant C
f ' (Stakeholder/Com
[ munity
| engagement
| specialist)
Interstate Senior Consultant, | 30+ years' experience
Coordinati | 1 nos* (Salary
on (RA3) proposed under
RA3 budget)
Technical  This group consisting of representation from
Advisory | different executing departments and other
Group | domain specialists nominated by TERI shall
provide technical guidance to the Authority
in planning and implementation of UPCAMP
activities in the state.
"The UPCAMP envisages building a road map for
long term air shed based strategy in the State. This
would require augmentation of financial resources
and developing synergies with
projects/funding  from  multilateralbilateral |
agencies and philanthropic organisations. To coordinate !
with philanthropies ‘and other such institutions to l
progress the project into program mode a climate/air !
quality management finance expert would bel!
necessary. His services may be Non Stationed nature as
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32. | UPCAMP (l)JHicor of the implementing ﬂgfnc."’d(f’f‘lr"m”'“b for |
CELL h functioning. It will be equipped with all basic
sinooth fu aff, computers etc. borne from

' facilities like supporting st

"'{'? o,
i/
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—

s of the work.

N

T per requirement |
will be created at the level of each nodap

A
l
l’

ds of the Authority shall consist of the

The fun

33. Fund l
|

following :

e Recurring and no
Government of Uttar Pradesh,
and World Bank and any other donor age

furtherance

n-recurring grants received from

Government of India

of the objectives of the authority

e [ncome from other sources

e Such amounts as are received with

). There shall also be a special fund which consist of :

a specific

condition that the income thercof alone used for the
purpose of the Authority (with the corpus being left

intact)

«  Such other amount as Governing Body may decide
to divert from the regular fund to the special fund to
be used in the manner specified in clause(1)

3. Any expenditure on this project to be incurred by the
state government would have to pass through the
budget of the Government.

4. The monies received in the Fund shall be keprt in the
interest-bearing account(s) in Nationalized Banks as |
per the prevailing rates ol the Banks. :

34. Utilization
and
Disbursement
of Fund

1) The fund shall be utilized for meeting;: -

(i}

(i)

(iii}

(iv)

(v)

Expenditure  towards  the work as per
approved APQ; .
The non-recurring  as well as  recurring |
expenditure for the management of the
Authority  including  the  salarv  and
allowances payvable to its officers and other
employees.

The expenditure incurred on monitoring and
evaluation as per the APO subject to overall !
ceiling of 2% of amount to be spent every
year; o
Disbursement on such other related projects
for which monies has been received or
approved ‘

Expenses of Authority in the discharge of its

__tunctions having regard to the purposes for |
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35.

Accounting
Procedure

which any grants loans, or borrowings are
received and for matters connected therewith
or incidental thereto;

(vi) Expenses on the objects and for purposes
authorized by Authority and

All work at the ground level shall be executed through |
designated Departments or Agencies as decided.

2) Disbursement of fund

(i)  Authority shall release  monics in
predetermined  installments  as  per 'lhc
Annual Plan of Operation (APO) finalized
and approved subject to achievement of
targets |

(i) The fund and the bank account shall be
operated jointly by CEO and Finar}cc j

Controller or as decided by the Goverming |

Body for this purpose. ‘

1) Authority shall prepare in such form and at .such |
time in each financial year as may be prescribed,

its budget for the next financial year showing the
estimated  receipts  and  expenditure  of  the |
Authority

2) Authority shall adopt financial regulations and

procedures in particular the procedure for approval !
and implementing the APO. '

3) Authority shall maintain proper accounts and other
relevant records and prepare an annual statement '
of accounts.

36.

Audit

1) The annual accounts of the authority shall be |
audited by firm of Chartered Accountants |
appointed by the Govemning Body. The auditor
will certify the accounts and provide an audit
opinion on the State of Affairs of the Authority.
The audit report will be submitted within 9

Months for the end of each financial year (April
to March). .

2) The accounts of the Authority shall also be open
to be audited by the State Accountant General at
such intervals as may be specified by him and any
expenditure incurred in connection with such

audit shall be payable by the Authority to the
State Accountant General.

3) The State Accountant General and any other '
person appointed by him in connection with the |
audit of the accounts of the Authority shall have |
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38.  Monitoring
" and
evaluation of
the works

37 | Annual Report

the same rights and privileges anm.

connection with such audit as the Acmum“m‘; -
General generally has in connection \.vith the audiy '_
of the Government accounts and in particular’
shall have the right to demand the production of
books accounts connected vouchers and  other
documents and papers and to inspect the office of

the Authority,
The accounts of the Authority as certified by the

4
! firm of Chartered Accountants together with the
audit report thercon, shall be placed before the |
General Body of the Authority.
5). UP Government shall have the power to conduct '
special audit or performance audit of the Fund and '
of the Authority. |

1) An annual report of the proceedings of the authority |
and all work undertaken during the year shall be
prepared for the information of the Governing
Body. This report and the audited accounts of the
authority shall be placed before the authority at the |

. !
annual general meeting. ,

1) An independent svstem for concurrent monitoring [
and evaluation of the works implemented in the _
State utilizing the funds available shall be evolved |
and implemented to ensure etfective and proper

utilization of funds; ]

39 Property of the
| Authority

| forth in the memorandum of

v — e ——
All property of the Authority shall belong to the |
Authority itsclf.
The income and the property of the Authority shall only !

be applied towards the promotion of the objectives ser |
association of the Authority .

as enumerated below subject 1o such terms and conditions

as the Governing Body may impose in respect of ;r

. " . I
expenditure to be incurred from grants sanctioned to the |
r

Authority from time to time. .

a) Seek and receive grants, loans and such other goods |

and materials as the Government of India or GoUP
may sanction from time (o time,

b) Provide funds (0 the relevant  unitsiwings/ |
departments/  agencies  of  the authority  for
disbursement 1o public and private sectors.

Organize and arrange for supply of equipments, and l
other inputs to the units of (he authority and/or |
departments/ agencies. |

|

c)
d) Arange and organize training and infrastructural
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¢) Draw,

i} To en

rights

su '
PPortto government and non

negotiate with the Gol

!ulls of exchange, ch
Il'\Sll'Ul'n(.‘l’llS.

e

accept,  make,

any other promissory notes,
eques or other negotiable

l 'S \
nvest the funds or the money entrusted to the

authority as ifi '
‘ s per the specific term > grants |
e P s of the grants |

any property, movable or

immovable wherever suitable which may be
necessary.

h) Employ the grant directly or indirectly to other
institutions/persons to further the programme to be |
undertaken/supported by the authority. ‘

[
ter into contract with any Govemment orl

Authority, Local self government or authority, non |
government organizations, financing or otherwise |
that the authority may deem desirable to obtain and
carry out, exercise and comply with the agreement, I

. privileges and concessions so required in |

i
furtherance of the object of the authority. 1

a0, | Suits ﬂl.ld
proceedings

b) Every

the Authority
entitle him to
Authority In
conviction by

The Authority may sue or be sued in the name of the |
Authority through its Chief Executive Officer.

a) No suit or proceeding shall lie for rteason of any
vacancy or change in the address of the office of Chief |
Executive Officer or any office bearer of the
Authority.

decree or order against the Authority in the ‘

suit or proceedings shall be executable against the
property of the Authority and not against the person |
or the property of any office bearer Authority.

Nothing in sub rule (b) above shall exempt office bearer of

from any criminal liability under the Act, or|
claim any contribution from the property of the |
respect of any fine to be paid by them on |
a criminal court. :

41. | Alternation in
the name of
Authority

Name of the

by The G

these

Authority may be altered by the procedure

described below @

a) The Executive Committee shall submit the proposition |
for such alteration to the members of the Authority in'!
a written printed report.

overning Body shall convene a special general

meeting of the members of the Authority according to !

rules  for the consideration of the said!
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3

proposition. \
\e>

¢} Such report may he delivered or sent by post 1 gy, |

: ) 7 Cvery |,
member of the Authority ten clear days Previous o
such special general meeting as foresaid; ‘

d) Such proposition should be agreed to by the vores of
| ‘ three-fifth of the members of the Authority presen; in
special general meeting as aforesaid. |
— |
' The Governing Body shall frame bye-laws not inconsistent |
‘ " with these rules for the administration and management of the
! atfairs of Authority and likewise add amend alrer or rescind
any bye-laws so framed. The minister of Department of
Environment, Forest and Climate Change. Uttar Pradesh will
f - be authorized to approve any changes in the objectives. basic
structure ete of the authority, if needed.

42. Bye-laws

-

43, (I)Tfu;s;:cbyc-laws The Governing Body shall be responsible tor having first |

' bye-laws made. These bye-laws should be consistent with the
rules for administration and management of the affairs of |

. ]
Authority,

Authority

-44. Service R_;II:ES g i

The Service Rules for al| employees of the Authurity shall be |
framed and enforced by the Governing Body with the prior |
approval of the Government. Till such time as the service |
rules are enforced. Resolutions of the Governing Body shall
be applicable for all its employees,

—_
45. Budget (i) The annual budget of the Authority shall be prepared by |
! the Member Secretary and shall he placed before the i
Governing Body in the month of February of each "
preceding year, f
(i)} On receipt of the budget proposals and the report from
the Member Secretary, the Governing Body shall
consider the same and accord their approval thereto,
g subject to such modifications as i may like to make '
therein.

(iii) Upon approval of the Governing Body, the budget
shall be send 1o the Government for the releases,

———— .-

. Common Seal
46.
and Suits

4~7' f Dié;-)osarof—

The Authority shall have a common seal.

No immovable property of the Authority shall be disposed | -

| Immovable of in any manner whatsoever withour the approval of the |
 Property Government.

I S == _— =

4g, | Review of - The Government may appoint one or more persons to |

Works and review the work and progress of (he Authority and hold |

Progress enquiries inta the affairs thereof and 1o report thereon in |

such manner as the Government may stipulate. Upon |

(4 ____receiptof any such report the Government may take such
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action and issue such directions as it may consider
necessary in respect of any of the matters dealt within the
report, and the Authority, shall be bound to comply with |

such directions.

49, | Directives of
Governor

()  The Governor of Uttar Pradesh may from time (0
time, issue directives to the Auvthority as to the
exercise and performance of its functions in matters
involving the security of the State of substantial
public interest and such other directives as he may
consider necessary in regard to its functions. The
Authority shall give Immediate cffect to the
directive(s) if any issued as above: and

The Governor of Uttar Pradesh may cal
d other information with respect

e Authority as

| for such

(1)
retums, accounts an
to the properties and activities of th

may be required by him from time to time. -

50.

Taking Over

| Authority

tion properly, the
ke over the assels

In case the Authority does not func
t of the

Government shall have the power to ta
of the Authority, and assume direct managemen

Authority.

51. |

Winding up of
the Authority

if on the winding up or dissolution of the Authority, there
shall remain, after the settlement of its debts and
liabilities, any moncy or property, the same shall not be |
paid or delivered to any member of the Authority but shall
he disposed of in such manner as the Government may
determine in this behalf in accordance with the provisions

of the Act.

52

Modification
of the Purpose

Government, the |

Subject to prior approval of the
for which

Authority may amend any purpose or purposes
it Is established:
Provided that it carries out the procedure prescribed there

for in the Act.

53.

Modification
of the Rules

These Rules or Rules made by the Govemning Body
hereafter may be amended, cancelled or altered with the
prior approval of the Government at any time by a

resolution passed by a majority of three-fifth of the
members present at any meeting of the Governing Body duly

convened for the purpose.

All contracts for and on behalf of the Authority shall be
expressed to be made in the name of the Authority.

(M

(1) No contract for the sale, purchase or supply of any
goods or materials shall be made or financial agreement
entered into for and on behalf of the Authority with
any member of the Authority or the Governing Body |
or Executive Committee or his relative or a firm in
which such member or his relative Is a partner or share- }
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o i such a firm—o:»\
halder or any other partner ! : Priva
he member s 4 member- ¢!

P,

B

ARSI N

jon of Government for |
V. Supporting staff on |

company of which 't

Director.
shall seek permiss

55, Crealing of The Authority :

 Postin creation of any post if Authorit |

| Authority contract basis can be engaged with the approval of the |
“ Gaverning Body.

= ,_’/77/,>_ __‘_‘,,,-._<.,~r — ——

: ] Records of the ' (i)  The Authority chall keep in its registered affice proper |

Authority books of accounts. in which following should be

l

entered accurately:
a) All sums of money
thereof all sums of money
Authority and the object or P

such sums arc expended.
assets and liabilities.

received and the source '
expended by the |

urpose for which

b) The Authority's

(i) The other records of Authority will be:
a) Agenda Register .'

[

b) Membership Register

c) Proceeding Register

d) Cash Book

e ¢ i
—)“R-L—wrds of the employees of the Authority.

-

S|
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FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION
UTILIZATION CERTIFICATE FOR THE YEAR 2019-2020 in respect

of recurring/non-recurring
GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

2.  Whether recurring or non-recurring grants - Recurring grants
3. Grants position at the beginning of the Financial year

() Cash inHand/Bank —

NIL

(i) Unadjusted advances -NIL

Name of the Scheme — NATIONAL CLEAN AIR PROGRAMME (NCAP) FOR BAREILLY CITY

(iii) Total - NIL
4. Details of grants received, expenditure incurred and closing balances: (Actuals, Rs in Lacs)
Unspent |Interest| Interest [(Grantreceived during the year| Total |Expenditure| Closing
Balancesof | Earned| deposited Available| incurred | Balances
Grants |thereon| back to the funds (5-6)
received Government (1+2-
years [figure 3+4)
as at Sl. No.
3 (iii)]
1 2 3 4 5 6 7
Sanction | Date Amount
No.
(i) (ii) (iii)
Q- 05.08.2019 12 20 0 20
16017/41
12019-
CPA
Q- 27.03.2020 8
16017/41
12019-
CPA
Component wise utilization of grants:
Grant-in-aid— Grant-in-aid— Grant-in-aid—creation Total
General Salary of capital assets

Details of grants position at the end of the year
(i) CashinHand/Bank :

(i) Unadjusted Advances

(iliy Total

Rs. 20 Lacs

NIL

Rs. 20 Lacs




Certifiedthat | have satisfied myselfthatthe conditions onwhich grants were sanctioned have been dulyfulfilled/are
being fulfilled and that | have exercised following checks to see that the money has been actually utilized for the
purpose for which it was sanctioned:

(i) The main accounts and other subsidiary accounts and registers (including assets registers) are maintained
as prescribed in the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly
audited by designated auditors. The figures depicted above tally with the audited figures mentioned in financial
statements/accounts.

(ii) There exist internal controls for safeguarding public funds/assets, watching outcomes and achievementsof
physical targets against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of
internal controls is exercised to ensure their effectiveness.

(iii) Tothe best of our knowledge and belief, no transactions have been entered that are in violation ofrelevant
Act/Rules/standing instructions and scheme guidelines.

(iv) Theresponsibilitiesamongthe keyfunctionaries forexecutionofthe scheme have beenassignedinclearterms
and are not general in nature.

(v) The benefits were extended to the intended beneficiaries and only such areas/districts were covered where the
scheme was intended to operate.

(vi) The expenditure on various components of the scheme was in the proportions authorized as per the scheme
guidelines and terms and conditions of the grants-in-aid.

(vii) It has been ensured that the physical and financial performance under National Clean Air Program for
Bareilly City has been according to the requirements, as prescribed in the guidelines issued by
Govt. of India and the performance/targets achieved statement for the year to which the utilization
of the fund resulted in outcomes given at Annexure — | duly enclosed.

(viii) The utilization of the fund resulted in outcomes given at Annexure — Il duly enclosed (to be formulated by the
Ministry/Department concerned as per their requirements/specifications.)

(ix) Details of various schemes executed by the agency through grants-in-aid received from the same Ministry or
fromother Ministriesis enclosed atAnnexure-I| (to be formulated by the Ministry/Departmentconcerned asper
their requirements/specifications).

Date:
Place: Lucknow

%‘M%%% (Ajay Kumar Sharma)

Incharge Accounts Member Secretary
Uttar Pradesh Pollution Control Board
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[See Rule 238(1)]
FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION
Name of the Grantee Organization:Bareily City
UTILIZATION CERTIFICATE FOR THE PERIOD FROM 2023-04-01 TO 2024-03-31
respect
of recurring/non-recurring
GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

1. Name of the Scheme: National Clean Air Programme (NCAP)
2. Whether recurring or non-recurring grants: Recurring
3. Grants position at the beginning of the financial year, 2023_24

Cash in Hand/Bank:233291300
Unadjusted advances:0
Total: 233291300

4. Details of grants received, expenditure incurred and closing balances: (Actuals)

Unspent Grant received during the year 2023_24
Balances Interest
of Grants Interest deposited Tota_l Expenditure Closing
ived Earned back to th Available . d Bal
receive thereon acktothe gsanction No. Date Amount funds incurre alances
years Govt
2022-23
1 2 3 4 5 6 7
i ii iifi
CPW- 2023-
233291300 7899975.00 9023312.00 G027(17)/2/2023- 09-18 482200000 714367963 247716806 466651157
CP 00:00:00
5. Component wise utilization of grants:
Grant-in-aid- Grant-in-aid- Grant-in-aid-creation of capital Total
General Salary assets (Rs. in
(Rs. in crores) (Rs. in crores) (Rs. incrores) crores)
Grant Received 482200000 0 0 482200000
(F:i”ied forward from Prev. 533591300 0 0 233291300
Less: Utilised 247716806 0 0 247716806
Balance 467774494 0 0 467774494

Details of grants position at the end of the year

Cash in Hand/Bank:466651157
Unadjusted advances:0
Total:466651157

6. Certified that | have satisfied myself that the conditions on which grants were sanctioned have been duly fulfilled/are being
fulfilled and that | have exercised following checks to see that the money has been actually utilized for the purpose for which it
was sanctioned:

vi.

vii.

The main accounts and other subsidiary accounts and registers (including assets registers) are maintained as prescribed in
the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly audited by designated auditors.
The figures depicted above tally with the audited figures mentioned in financial statements/accounts.

. There exist internal controls for safeguarding public funds/assets, watching outcomes and achievements of physical targets

against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of internal controls is exercised
to ensure their effectiveness.

ii. To the best of our knowledge and belief, no transactions have been entered that are in violation of relevant

Act/Rules/standing instructions and scheme guidelines.

. The responsibilities among the key functionaries for execution of the scheme have been assigned in clear terms and are

not general in nature.

The benefits were extended to the intended beneficiaries and only such areas/districts were covered where the scheme
was intended to operate.

The expenditure on various components of the scheme was in the proportions authorized as per the scheme guidelines and
terms and conditions of the grants-in-aid.

It has been ensured that the physical and financial performance under National Clean Air Programme (NCAP) has been
according to the requirements, as prescribed in the guidelines issued by Govt. of India and the performance/targets
achieved statement for the year to which the utilization of the fund resulted in outcomes given at Annexure - | duly



enclosed. 8 9 9 6

viii. The utilization of the fund resulted in outcomes given at Annexure - |l duly enclosed (to be formulated by the Ministry/
Department concerned as per their requirements/ specifiCations.)
ix. Details of various schemes executed by the agency through grants-in-aid received from the same Ministry or from other
Ministries is enclosed at Annexure - | (to be formulated by the Ministry/Department concerned as per their requirements/

specifications).
Name :ANURAG SINGH

Designation :ACCOUNT OFFICER
Date :15-May-2024

Place :Bareily
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[See Rule 238(1)]
FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION
Name of the Grantee Organization:Bareily City
UTILIZATION CERTIFICATE FOR THE PERIOD FROM 2022-04-01 TO 2023-03-31
respect
of recurring/non-recurring
GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

1. Name of the Scheme: National Clean Air Programme (NCAP)
2. Whether recurring or non-recurring grants: Recurring
3. Grants position at the beginning of the financial year, 2022_23
i. Cash in Hand/Bank:20920000
ii. Unadjusted advances:0
iii. Total: 20920000
4. Details of grants received, expenditure incurred and closing balances: (Actuals)

Unspent Grant received during the year
Balances Interest 2022_23
of Grants Interest deposited TthI Expenditure Closing
. Earned Available .
received thereon back to funds incurred Balances
years the Govt  Sanction No. Date Amount
2021-22
1 2 3 4 5 6 7
i ii iii
Q- 2022-
16017/144/2021- 09-30 214000000
CPA 00:00:00
20920000 1123337.00 0 252343337 19052036 233291301
Q- 2023-
16017/135/2021- 03-27 16300000
CPA 00:00:00
5. Component wise utilization of grants:
Grant-in-aid- Grant-in-aid- Grant-in-aid-creation of capital Total
General Salary assets (Rs.in
(Rs. in crores) (Rs. in crores) (Rs. incrores) crores)
Grant Received 230300000 0 0 230300000
IC:)a\l(rried forward from Prev. 25043337 0 0 29043337
Less: Utilised 19052036 0 0 19052036
Balance 233291301 0 0 233291301

Details of grants position at the end of the year

i. Cash in Hand/Bank:233291301

ii. Unadjusted advances:0

iii. Total:233291301

6. Certified that | have satisfied myself that the conditions on which grants were sanctioned have been duly fulfilled/are being
fulfilled and that | have exercised following checks to see that the money has been actually utilized for the purpose for which it
was sanctioned:

i. The main accounts and other subsidiary accounts and registers (including assets registers) are maintained as prescribed
in the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly audited by designated
auditors. The figures depicted above tally with the audited figures mentioned in financial statements/accounts.

ii. There exist internal controls for safeguarding public funds/assets, watching outcomes and achievements of physical
targets against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of internal controls is
exercised to ensure their effectiveness.

iii. To the best of our knowledge and belief, no transactions have been entered that are in violation of relevant
Act/Rules/standing instructions and scheme guidelines.

iv. The responsibilities among the key functionaries for execution of the scheme have been assigned in clear terms and are
not general in nature.

v. The benefits were extended to the intended benefi .‘Iﬁ/zr - ly such areas/districts were covered where the scheme
was intended to operate. . de )

A



vi. The expenditure on various components of the&&ﬁ&the proportions authorized as per the scheme guidelines
and terms and conditions of the grants-in-aid.

vii. It has been ensured that the physical and financial performance under National Clean Air Programme (NCAP) has been
according to the requirements, as prescribed in the guidelines issued by Govt. of India and the performance/targets
achieved statement for the year to which the utilization of the fund resulted in outcomes given at Annexure - | duly
enclosed.

viii. The utilization of the fund resulted in outcomes given at Annexure - 1l duly enclosed (to be formulated by the Ministry/
Department concerned as per their requirements/ specifiCations.)

ix. Details of various schemes executed by the agency through grants-in-aid received from the same Ministry or from other
Ministries is enclosed at Annexure - | (to be formulated by the Ministry/Department concerned as per their requirements/
specifications).

Name :ANURAG SINGH

Designation :ACCOUNT OFFICER
Date :07-Feb-2024

Place :Bareily

b, 8
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FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION

UTILIZATION CERTIFICATE FOR THE YEAR 2021-2022 in respect
of recurring/non-recurring
GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

1. Name of the Scheme — NATIONAL CLEAN AIR PROGRAMME (NCAP) FOR BAREILLY CITY
2. Whether recurring or non-recurring grants - Recurring grants
3. Grants position atthe beginning of the Financial Year

() CashinHand/Bank — Rs. 209.20 Lacs

(i) Unadjusted advances -NIL
(iii) Total - Rs. 209.20 Lacs
4. Details ofgrants received, expenditure incurred and closing balances: (Actuals, Rs in Lacs)

Unspent Interest Interest |Grant received during the year| Total |[Expenditure| Closing
Balancesof Earned | deposited Availab| incurred |Balances (5-
Grants thereon |back to the le 6)
received Governme funds
years [figure nt (1+2-
as at Sl. No. 3+4)
3 (iii)]
1 2 3 4 5 6 Z
Sanction Date Ampount
No. (i)
(ii) iy
209.20 - - - - - 209.20 - 209.20

Component wise utilization of grants:

Grant-in-aid— Grant-in-aid— Grant-in-aid—creation Total
General Salary of capital assets

Details of grants position at the end of the year

(i) CashinHand/Bank : Rs. 209.20 Lacs
(ii) Unadjusted Advances NIL
(iii) Total e Rs. 209.20 Lacs

-,y Kumar Sharma
A] a‘\Xember Secretar‘j

qumﬁ | ur Pollution Control Board
( : BIeTH)
B 165
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Certifiedthat | have satisfied myselfthatthe conditions on which grants were sanctioned have been duly fulfilled/are
being fulfilled and that | have exercised following checks to see that the money has been actually utilized for the

purpose for which it was sanctionec:

() The main accounts and other subsidiary accounts and registers (including assets registers) are maintained
as prescribed in the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly
audited by designated auditors. The figures depicted above tally with the audited figures mentioned in financial

statements/accounts.

(i) There exist internal controls for safeguarding public funds/assets, watching outcomes and achievementsof
physical targets against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of
internal controls is exercised tc ensure their effectiveness.

(i) Tothe best of our knowledge and belief, no transactions have been entered that are in violation ofrelevant
Act/Rules/standing instructions and scheme guidelines.

(iv) Theresponsibilitiesamongthe keyfunctionaries forexecution ofthe scheme have beenassignedin clearterms
and are not general in nature.

(v) The benefits were extended to the intended beneficiaries and only such areas/districts were covered where the
scheme was intended to operate.

(vi) The expenditure on various components of the scheme was in the proportions authorized as per the scheme
guidelines and terms and conditions of the grants-in-aid.

(vii) It has been ensured that the physical and financial performance under National Clean Air Program for
Bareilly City has been acccrding to the requirements, as prescribed in the guidelines issued by
Govt. of India and the perfarmance/targets achieved statement for the year to which the utilization
of the fund resulted in outcomes given at Annexure — | duly enclosed.

(viii) The utilization of the fund resulied in outcomes given at Annexure — Il duly enclosed (to be formulated by the
Ministry/Department concerned as per their requirements/specifications.)

(ix) Details of various schemes executed by the agency through grants-in-aid received from the same Ministry or

fromotherMinistriesisenclosec at Annexure—Il (to be formulated by the Ministry/Departmentconcerned as per
their requirements/specificatiors).

Date: 62 « €. 2022 __
Place: Lucknow ‘k
(Paﬁuﬁﬁﬁ%_’ (Ajay Kumar Sharma)

Incharge Accounts Member Secretary
Uttar Pradesh Pollution Control Board

166



[(See Rule 238 (1)]

FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION

UTILIZATION CERTIFICATE FOR THE YEAR 2020-2021 in respect
of recurring/non-recurring
GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

Name of the Scheme — NATIONAL CLEAN AIR PROGRAMME (NCAP) FOR BAREILLY CITY
Whether recurring or non-recurring grants - Recurring grants
3. Grants position at the beginning of the Financial year

(i) CashinHand/Bank - Rs. 20 Lacs

(i) Unadjusted advances - NIL

(iii) Total - Rs. 20 Lacs
4. Details of grants received, expenditure incurred and closing balances: (Actuals, Rs in Lacs)

N =

Unspent Interest Interest |Grant received during the year| Total IExpenditure Closing
Balancesof Earned | deposited Availab| incurred |Balances (5-
Grants thereon |back to th le 6)
received Governmg funds
years [figure nt (1+2-
as at Sl. No. 3+4)
3 (iii)]
1 2 3 4 5 6 7
Sanction Date Amount
No. (i)
(ii) (iii)
20 s ® Q- [25.03.2021| 190 210 0.8 209.20
16017/
41/201
9-CPA
Component wise utilization of grants:
Grant-in-aid— Grant-in-aid- Grant-in-aid—creation Total
General Salary of capital assets

Details of grants position at the end of the year

(i) CashinHand/Bank : Rs. 209.20 Lacs
(i) Unadjusted Advances NIL '
(iii) Total : Rs. 209.20 Lacs




FORM GFR 12Af8

Certified that| have satisfied myselfthatthe conditions on which grants were sanctioned have been duly fulfilled/are
being fulfilled and that | have exercised following checks to see that the money has been actually utilized for the
purpose for which it was sanctioned:

(i) The main accounts and other subsidiary accounts and registers (including assets registers) are maintained
as prescribed in the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly
audited by designated auditors. The figures depicted above tally with the audited figures mentioned in financial
statements/accounts.

(i) There exist internal controls for safeguarding public funds/assets, watching outcomes and achievements of
physical targets against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of
internal controls is exercised to ensure their effectiveness.

(iii) Tothe best of our knowledge and belief, no transactions have been entered that are in violation ofrelevant
Act/Rules/standing instructions 2nd scheme guidelines.

(iv) Theresponsibilities amongthe keyfunctionariesforexecutionofthe scheme have beenassignedinclearterms
and are not general in nature.

(v) The benefits were extended to the ntended beneficiaries and only such areas/districts were covered where the
scheme was intended to operate.

(vi) The expenditure on various components of the scheme was in the proportions authorized as per the scheme
guidelines and terms and conditions of the grants-in-aid.

(vii) It has been ensured that the physical and financial performance under National Clean Air Program for
Bareilly City has been accorcing to the requirements, as prescribed in the guidelines issued by
Govt. of India and the performance/targets achieved sta:ement for the year to which the utilization
of the fund resulted in outcomes given at Annexure — | duly enclosed.

(viii) The utilization of the fund resulted in outcomes given at Annexure — |l duly enclosed (to be formulated by the
Ministry/Department concerned as per their requirements/specifications.)

(ix) Details of various schemes exectted by the agency through grants-in-aid received from the same Ministry or
from other Ministriesis enclosed atAnnexure—l (to be formulated by the Ministry/Departmentconcernedas per
their requirements/specifications). -

Date:
Place: Lucknow

(PW (Ajay Kumar Sharma)

Incharge Accounts Member Secretary
Uttar Pradesh Pollution Control Board



[(See Rule 238 (1)]

FORM OF UTILIZATION CERTIFICATE
FOR AUTONOMOUS BODIES OF THE GRANTEE ORGANIZATION

of recurring/non-recurring

UTILIZATION CERTIFICATE FOR THE YEAR 2019-2020 in respect

GRANTS-IN-AID/SALARIES/CREATION OF CAPITAL ASSETS

Name of the Scheme — NATIONAL CLEAN AIR PROGRAMME (NCAP) FOR BAREILLY CITY
Whether recurring or non-recurring grants - Recurring grants
Grants position at the beginning of the Financial year

() Cash inHand/Bank —

NIL

(i) Unadjusted advances - NIL

(iii) Total - NIL
Details of grants received, expenditure incurred and closing balances: (Actuals, Rs in Lacs)
Unspent |Interest| Interest [(Grantreceived during the year| Total |Expenditure| Closing
Balancesof | Earned| deposited Available| incurred | Balances
Grants |thereon| back to the funds (5-6)
received Government (1+2-
years [figure 3+4)
as at Sl. No.
3 (iii)]
1 3 4 5 6 T
Sanction | Date Amount
No.
0] (i) (iii)
Q- 05.08.2019 12 20 0 20
16017/41
12019-
CPA
Q- 27.03.2020 8
16017/41
/2019-
CPA
Component wise utilization of grants:
Grant-in-aid— Grant-in-aid— Grant-in-aid-creation Total
General Salary of capital assets

Details of grants position at the end of the year

(i) CashinHand/Bank :
(i) Unadjusted Advances

(iii) Total

NIL

Rs. 20 Lacs

Rs. 20 Lacs




Certifiedthat | have satisfied myselfthatthe conditions onwhich grants were sanctioned have been dulyfulfilled/are
being fulfilled and that | have exercised following checks to see that the money has been actually utilized for the
purpose for which it was sanctioned:

(i) The main accounts and other subsidiary accounts and registers (including assets registers) are maintained
as prescribed in the relevant Act/Rules/Standing instructions (mention the Act/Rules) and have been duly
audited by designated auditors. The figures depicted above tally with the audited figures mentioned in financial
statements/accounts.

(ii) There exist internal controls for safeguarding public funds/assets, watching outcomes and achievementsof
physical targets against the financial inputs, ensuring quality in asset creation etc. & the periodic evaluation of
internal controls is exercised to ensure their effectiveness.

(iii) Tothe best of our knowledge and belief, no transactions have been entered that are in violation ofrelevant
Act/Rules/standing instructions and scheme guidelines.

(iv) Theresponsibilitiesamongthe keyfunctionaries forexecutionofthe scheme have beenassignedinclearterms
and are not general in nature.

(v) The benefits were extended to the intended beneficiaries and only such areas/districts were covered where the
scheme was intended to operate.

(vi) The expenditure on various components of the scheme was in the proportions authorized as per the scheme
guidelines and terms and conditions of the grants-in-aid.

(vii) It has been ensured that the physical and financial performance under National Clean Air Program for
Bareilly City has been according to the requirements, as prescribed in the guidelines issued by
Govt. of India and the performance/targets achieved statement for the year to which the utilization
of the fund resulted in outcomes given at Annexure — | duly enclosed.

(viii) The utilization of the fund resulted in outcomes given at Annexure — Il duly enclosed (to be formulated by the
Ministry/Department concerned as per their requirements/specifications.)

(ix) Details of various schemes executed by the agency through grants-in-aid received from the same Ministry or
fromother Ministriesis enclosed atAnnexure-I| (to be formulated by the Ministry/Departmentconcerned asper
their requirements/specifications).

Date:
Place: Lucknow

%‘M%%% (Ajay Kumar Sharma)

Incharge Accounts Member Secretary
Uttar Pradesh Pollution Control Board
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